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IN THE HIGH COURT OF MADHYA PRADESH
AT GWALIOR

BEFORE
HON'BLE SHRI JUSTICE ANAND SINGH BAHRAWAT

ON THE 24" OF FEBRUARY, 2026
WRIT PETITION No. 5900 of 2010

RAMBEER SINGH YADAV
Versus
STATE OF M.P. AND OTHERS

Appearance:

Shri S. K. Sharma with Ms. Pooja Shukla - learned counsel for petitioner.
Shri Rinkesh Goyal — learned Government Advocate for the respondents/State.

ORDER

This petition, under Article 226 of Constitution of India, has been filed
seeking the following relief (s):

(i) That, the impugned order dated 16.9.2010 Annex
P/1 may kindly be quashed.

(ii) That, the selection process be completed as per
the policy and marks be awarded only for the eligible
candidates having qualification.

(iii) That, any other relief which this Hon’ble High

»

Court may deem fit, with cost of the petition.
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2. Learned counsel for the petitioner submits that for the welfare of rural
candidates, a scheme was introduced in the name of Madhya Pradesh Rojgar
Guarantee Parishad and for the efficient functioning of the said scheme, certain
workers were employed and designated as Rojgar Sahayaks. Their appointments
were directed to be made in accordance with the policy dated 14.04.2010. It is
further submitted that the said scheme provides a detailed procedure for
selection, wherein the distribution of marks is prescribed under Clause 3 of the
policy. As per the said criteria, 20 marks are allotted for a computer qualification
certificate and the remaining marks are allotted for different qualifications to
calculate the total marks for selection. It is further submitted that the petitioner
has obtained the certificate pertaining to computer qualification and is therefore
eligible to be awarded 20 marks; however, instead of 20 marks, only 15 marks
were awarded to the petitioner.

3. Learned counsel for the respondents submits that the petitioner does not
possess a diploma certificate; therefore, only 15 marks were awarded to him and
20 marks were not awarded. He has opposed the prayer made by learned counsel
for the petitioner and prays for dismissal of the petition.

4. Heard the learned counsel for the parties and perused the record.

5. Perusal of the record reveals that under the policy dated 14.04.2010
governing appointment of Rojgar Sahayaks, 20 marks are prescribed for a
computer qualification certificate. The petitioner possesses the requisite
certificate and is, therefore, entitled to 20 marks; however, only 15 marks were

awarded to him.
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6. As per the scheme, the minimum qualification prescribed as under:
(@) aifda 3amd

(V) ToT AT ¥ AT U HEAT H HaFge GAT 30T
3H I A AT YA AHRT & F9 . ®Hi/3-
11/08/3/Tah, Hurel, feeid 12.06.09 & soaf@a wwamst &
forelt v HEAT A FFYeX GG ST FRAT_HGIS B9m -

(i) Diploma from all Universities recognized by UGC.
(i)  Diploma from all Open Universities recognized by UGC,
(iii) Diploma level examination from DOEACC.

(iv) Modern Office Management: Course from Govt.

Polytechnic College.

@) TET I ISR IRE AT & Had d@fdar 1§ W
HYAT A & FY H PATH 1 qY B B DT 3

() e gfetor TEar

(1) 3N gfetor d@TAr (ITI) gRT AENOT SRR At i
10 &Y feaq &1 AFA/CoFR garad d gidf&a ar iafe
gfraTor FEAT (ITI) R VWRI-HE! radride gfiaior drsfar
AT UPBeedl, HFYT TUCTAHIBA, 3T Tedl 3,
snfreae, 3f@Fc & 6 A dF A ufdaor FFEHr (T @
SIhcHAT FAAX &l & auiy i&Tor ured|

3. I &b HAIUGUS:-

.. HAYEUg 3fAhaH 3P

1. TRIT ABudl qqeT (10+2) H Uil Y| 100

Signature-Not Verified

Signed by: MOBD AHMAD
Signing time_27/27/2026
11:10:00 AI\D



NEUTRAL CITATION NO. 2026:MPHC-GWL:7094

4 WP. No. 5900 of 2010

ufdad & SRR 376

2. (i) TSI AMHA gRT ACTAT UIed HEAT A | 20
HFYLI_ ATl PT_UTSAHA SVl od

g7

(i) 3MNfAe  gfeor @Er gno
USRI cAaaTds  Giieor st
HANT HFYEY  TCAlIhRAe, 3eT Tegl
TR P A giA&ToT Ut

3. T ASEIR RS Aretar # Hfder w15
YA A & T A Th a¥ A JAh
AT P PRI A DI A

4. (1) 3@ ufderor g@ERr  (ITI) gRT)15
grefior SANfaEr Asar & 110 Y g
P AT /CIFR Fardg A gidiad|

(2) e uferor @ERm (ITI) gRT
VRICAE  AEHTR—Ah  GiRIGTIT  Arate
AT UplBecdl, 3fdhcae /T A
6 HATE P A yfreqor grcq

(3) 3N ufdetor @EAT (ITI) @
ShCHAT /TN &1 &l ity gfvayor
gred

150
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7. The petitioner possesses a certificate from Government Polytechnic,
Ashok Nagar, which has been enclosed by the respondent as Annexure R/1. Even
in paragraph 3 of the reply, the respondents have mentioned that as per the policy
framed by the State, 20 marks are to be awarded by the Authority to a computer
diploma holder; however, due to some misunderstanding, 15 marks were
awarded in the impugned order. The respondent has admitted in the reply that 15
marks were wrongly awarded instead of 20 marks in the following manner:

“3. That, as per the policy framed by the state authorities 20
marks has to be awarded for computer diploma holders though
due to some misunderstanding in the order impugned 15 marks
has to be awarded.”

8. The relevant portion of circular dated 12.6.2009 issued by Deputy
Secretary, State of Madhya Pradesh, is reproduced below for ready reference and

convenience:

DUAT T S0 DI Idclid PN | Iad U9 § G US—3 DI
Al WRAT 8 Haol@s & A HFYex HdAlad bl S Aard b
T off fobeg HFYER AT BT S 9IS YY1 I ©, A AT
grT fofy form w2 6 Aere ds—3 @1 el Wl =g R
qao@d @I wEr & 9 FEfaiad Jradr g deemstt # o9
[l U wvenm 9 H¥ex udien Siivl &RAr siftar] 8—

(1) Diploma from all Universities recognized by UGC.

(2) Diploma from all Open Universities recognized by UGC.
(3) Diploma level examination from DOEACC.
(4) Modern Office Management Course from Govt. Polytechnic

College
Y AT aroe Har 9T ol § SFAAR UTae o |
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9. As per the scheme, the requisite qualification is only to pass the
computer examination; therefore, the argument of the Government
Advocate that the minimum qualification is obtaining a diploma is not

sustainable.

10.  Considering the above, this petition is disposed in following manner:
(1) The impugned order dated 16.9.2010 (Annexure P/1) is hereby
quashed.

(11) In the requisite qualification, only the requirement of passing the
computer examination has been mentioned and since the petitioner
possesses the certificate (Annexure R-1), the respondents are directed
to reconsider the candidature of the petitioner after awarding 20 marks
to him.

(111) If the petitioner is found suitable, the necessary consequential
benefits shall be extended to the petitioner within a period of three

months from the date of receipt of a certified copy of this order.

(Anand Singh Bahrawat)
Judge
Ahmad
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